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CENTRAL AWAINlSTRATIVE TRIBUNAL
PRIICIPAL BEICH : 1^* DELHI

C.C.P. IC.34/91 in D'CW" »" =02.01.1992
O.A. ND. 2589/89

Nar«sh Kumar
... petitioner

Vs.

S. M. Valsh &Anr. ••• Respondents

COR AW : HON'BLE MR. JUSTICE V. S. MALIMATH, CHAIRMAN
HON'BLE MR. P. C. JAIN, MEMBER (A)

Shrl G. D. Kiandarl, Counsel for Petitioner

Shri P. S. Mahendru, Counsel for Respondents

9 R D £ R (ORAL)

(Hon'ble Mr. Justice V. S. Mallmath, Chairman) :

The judgment of the Tribunal has since been
cen)lled with. We are satisfied with the explanation
offered by the respondents In their reply for the delay
In coiH)lylng with the order of the Tribunal dated
5.6.1990.

2. The rule Is discharged accordingly.

/ p ^ JaIN ) ( V. S. MALIMATh )
CHAIRMAN


